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1l.37Hn. 

MOTION RE. JOINT COMMITTEE ON 
COMMISSIONS OF INQUIRY (AMEND-

MENT) BILL 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): I beg to 

move the following:-

"That this House do concur in the re-

commendation of Rajya Sabha that the 
Joint Committee of the Houses on the 
B.iIl to amend the Commissions of In-
quiry Act, 1952 be instructed to report 
in the lirst week of the Monsoon Ses-

sion, 1970." 

MR. SPEAKER: The question is: 

"That this House do concur in the 

recommendation of Rajya Sabha that 
the Joint Committee of the Houses 
on the Bill to amend the Commissions 
of Inquiry Act. 1952 be instructed to 
report in the first week of the Mon-
soon Session, 1970." 

The motion was adopted. 

U.37! Mrs. 

SHRI S. M. BANERJEE (Kanpur) : Sir, 
Now that Mr. Shukla is here. I would like 
to point out that yesterday there was a 
demonstration hefor. the USIS office in 
Delhi <lfpnised by stuJents and in that 
connection, Miss Sumitra Chakravarty, an 
advocate of the Supreme Court, has been 

arrested under section 3 n on the charge 
that she beat liP the police. Sir. can you 
i a~ine a lady beating the police in this 

country? 

MR. SPEAKER: Do not raise any matter 
without ~i in  me notice. 

SHRI SHRT CHAND GOYAL (Chandi-
garh) : Sir. there has been a break in the 
talks in connection. with the strike of the 
NGOs in Himachal Pradesh. Now that the 
Congress is going to hold its 5es.ion there. 
how can they hol<l it if the NGOs' strike 
continues? Something must be done. 

MR. SPEAKER: Do not ask anything 
without giving me due notice. I am sorry 
this has become the practice in this House. 
I disapprove of it. You, Mr. Goyal, is on 

Ihe Panel of Chairman, and sometimes you 
have to place yourself in Ihis seat. What 
would you do if other Members take up 
matters like that? 

SHRI S. M. BANERJEE: Sir, will you 
kindly ask Mr. Shukla about the matter 
which I raised? Can we expect Mr. Shukla 
to make a statement on it. I do not want 
any discussion. That lady is a senior advo-
cate in Ihe Supreme Court; she is reported 
to have been pushed by the police and 
arrested. 

MR. SPEAKER: Order. order. May I 
request you to sit down? 

1l.39. Hrs. 

PETROLEUM (AMENDMENT) BILL-
Contd. 

THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND CHE-
MICAL" AND MINES AND METALS 
(SHRI D. R. CHAVAN) : Sir. I had aI-
leady moved the motion on the 4th Decem-
ber. 1969. I had made my speech that 
time. 

MR. SPEAKER: T am told that you had 
already moved it. I am not passing on to 
the c1ausc-by-c1au,e consideration Utlless 
other Members who wish to speak on it 
complete their 'peeches. 

SHRr D. R. CHAVAN: That is what I 
am saying. r have already moved the 
motion. One Memher has participated in 
the debate: Shrimati Tarkcshwari Sinha. 

MR. SPEAKER: Yes. The House will 
now tuke up further consideration of the 
following motion moved by Shri D. R. 

Chavan on the 4th December. 1969. 
namely:-

"That the Bill further to amend the 
Petroleum Act. 1934. be taken into 
consideration." 
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"In the opinion of the Commisison the 
officers at the top management level. 
namely, Mr. Balwant Singh, the then 
General Manager, Shri G. S. Harnal 
and Shri C. D. Ayyar in charge of the 
effluent disposal system were totally ig-
norant of the facts." 

"This shows lack of sense of responsi-
bility on the part of the officers." 

~ it; m-lififirn;r if iIiR ~T futr.Tfur 
If.tt?: 
''The three top officers of the manage-
ment of the refinery, namely. Shri Bal-
want Singh, the ex-General Manager, 
Shri G. S. Harnal, Deputy General 
Manager (Technical) and Shri C. D. 
Ayyar, Chief Electrical Engineer have 
failed' to ensure that efficient treatment 
of the effluent and to discharge it in 
the proper manner into the river." 
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SHRJ GANESH GHOSH (Calcutta-
South) : Sir. despite this enactment the oil 
companies, particularly the foreign oil com-
panies. will be able to utilise the loopholes 
in this Act and use the official machinery 
to get the petroleum classified as favour-
able to their interest. There is nothing 
in this 8'iII to check this aspect of the 
mischief and corruption of the oil com-
panies. The oil companiea, particularly the 
forei.n oil companies. have developed 
close relations with some of the hiBb-ups of 
the department. and they will in all pr0-
bability utilise such contacts in furtherance 



191 Petr61eum MAY 7,1970 (Amndt.) Bill 192 

[Shri Ganesh Ghosh) 

of their own interests. This Bill, thus, will 
nOl be able to plug the lacuna in the exist-
ing Act. 

The foreign oil companies are harvesting 
the higbest rate of profit from our coun-
try in comparison with all the other coun-
tries of the world. And despite the recent 
reduction in crude oil prices they are still 
collecting the same rate at the cost of our 
own development and possibilities. 

The real solution to this over-profiteering 
by the foreign oil monopolies is to nationa-
lise them. But the government are reluc-
tant to take such a radical measure though 
in our national interest that is the only 
reasonable and imperative step left to us. 
We rather feel surprised when we see that 
the ~ en  is entering more and more 
into collaboration agreements with foreign 
interests and foreign oil companies. 

When we demand that foreign oil com-
panies should be nationalised we also very 
strongly feel that the conditions within the 
Indian Oil Corporation need radical over-
haul. 

I have one or two points to make here. 
Why are retired Army officers being 
brought in and placed at top positions in 
the Oil Corporation? What do Army offi-
cers know and understand of oil research 
laboratories and of oil drillings? Can't 
We place technically Qualified persons in 
these positions with Army ranks, if neces-
sary? 

And then, the top bureaucrats are more 
interested in the show of their own power 
than in maintaining normal peaceful con-
dition in the industry for its development. 

In the eastern region of the Oil Corpo-
ration, six trade union leaders have been 
suspended at Calcutta simply for crying 
in opposition to the anti-working class 
Agreement signed by the Oil Corporation 
boues with certain unions. The Standing 
Orders proposed by the I.O.C. contain some 
illegal &ad arbitrary Clauses and even the 
provisions of the Industrial Employment 
Standing Orders Act bave not been follow-
ed in many respects. I understand a 
deep dilCooleDt prevails in Calcutta and 

ill the eastern region which imperatively 
demands immediate intervension by the 
Ministry into the affairs of the lO.C. 
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[15([ fm VI m] 
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MR. SPEAKER: The other people said 

that they would like to speak after lunch. 

They 8re expected to be here but they are 

not here. 

SHRI MANUBHAI PATEL rose. 

MR. SPEAKER: I am sorry your Party 
has taken more time than it was entitltd. 
I will give you time later on. 

I thought that the motion for considera· 
tion should be pasSed earlier and the memo 
bers who have left may speak later <.'n. ] 

hope the House agrees to it. 

The /Ion. Minister. 

SHR] D. R. CHAVAN: Mr. Speaker, ] 
listened to the speeches made by Shri 
Yogendra Shamla and Shri Shiva Chandra 
lha. The heading of the Bill is: Petro-
leum (Amendment) Bill, 1969. ]n the 
course of the speeches the hon. Members 
made certain points concerning the ferti-
liser factorY which is under erection at 
Barauni and also the Barauni refinery. 

It i! true that there was fire in the Ganga 
water and as a result of the fire an inquiry 
comntittee was appointed. That committee 
ha! made recommendations. The report of 
the committee has been made available to 
the Members and most of the committee's 
recommendations have been accepted and 
action has already been taken. 

SHRI YOGENDRA SHARMA: Have 
you taken action against the officers '1 I 
want to know from the Minister what 
action has been taken '1 

13." Hrs. 

SHRI D. R. CHAVAN: In the context 
of the rewmmendations that have been 
made. certain steps were suppo&ed to be 
taken by the State Government, certain 
steps are supposed to be taken by the Cen-
tral Government and certain steps are IUP-
posed to be taken by the Baralllli refiDery 

immediately. Certain recommendations 
were made concerning steps to be taken by 
the refinery. Most of the recommendatiODJ 
have been implemented. As regards steps 
to be taken by the refinery ... 

SHRI YOGENDRA SHARMA: It says 
that the Government of India will get a 
detailed enquiry made into the matter, in-
to the conduct of the officers of the 
refinery, named therein. What steps have 
you taken? 

SHRI D. R. CHA VAN: ] said, the re-
commendations made are under three 
different categories. One. steps which 
were supposed to be taken by the Barauni 
r~ iner  Two, .'eps supposed to be taken 
by the State Government and Three. steps 
supposed to be taken by the Government 
of India and other refineries in the country. 
The finding of the commission was 10 the 
effect that certain officers were found 
guilty of dereliction of duty and the recom-
mendation was that inquiry into the con-
duct of the officers should be instituted ... 

SHRI YOGENDRA SHARMA: You 
have not done that. 

SHRI D. R. CHAVAN : The report was 
submitted only recently. Most of the 
recommendations were accepted. The 
report ha~ also been placed on the Table. 
About the conduct of officers, the enquiry 
committee will be appointed by the Indian 
Oil Corporation because they are lhe 
officers of the IOC and whatever would 
be the recommendation would be accepted. 

About management, a point was made. 
Before the present General Manager of the 
Barauni refinery. there was another General 
Manager. I myself paid a visit 
to Barauni refinery and fertiliser plant. I 
met officials and workers. On the whole 
I found that the people by and large were 
satisfied with the present General Manager 
of the Barauni refinery. 

SHR] YOGENDRA SHARMA: It i~ 

not correct. They are not satisfied. There 
hall been a hunger strike by the workers. 

SHRIMATI TARKESHWAR] SINHA 
(Barh) : You are bringiDI in politics 
there. (lnJerruption) Of course' they are 
bringing in politics. I have visited that 
area. 
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SHRI YOGENDRA SHARMA : You 
have nothing to do with the people. (llIter-
,uption)·· (Interruption). 

SHRlMATI TARKESHWARI SINHA: 
Jt is their party politics. I do not approve 
of it. Sir. 

SHRI YOGENDRA SHARMA: She 
has some personal interest. That is why 
she is supporting the General Manager. 

SHRIMATI TARKESHWARI SINHA : 
The hon Member said I have some personal 
in ere~  I challenge him. (Interruption) I 
challenge him; let him prove it. I ask Mr. 
Yogendra Sharma to prove it, or else 
resign from his Membership. He has been 
defeated from that area thrice. I have 
been elected from that area continuously. 
He talks big things; let him prove it. Or, 
else. let him resign from his Membership. 
I challenge him. (lnterruptioll). 

•• He should prove it. I will not 
resume my seat till you decide that his 
a e a i n~ should be examined. (Jllterrup-
JioJl.r). 

MR. SPEAKER : Order, order. 

SHRIMATI TARKESHWARI SINHA 
would submit that I am not going to 

accept it. 

SHRI YOGENDRA SHARMA: Let 
both of us resign and face the people and 
take their verdict. 

SHRIMATI TARKESHWARI SINHA 
It is not a question ot' our resigning. Let 
him prove hi. charge. I challenge Shri 
Yogendra Sharma to prove that I had any 
interest in Barauni Refinery. If he is not 
ahle to prove that, let him resign. 

Sir, I would like to have your ruling on 
this statement. Otherwise, I would sub-
mit, that I would not allow the proceed-
ings to 10 on with the charae againgt us 
by these ** You cannot. 

•• Members of Parliament like this. 
So, I want that the charge should be 
proved. He has brought a charge against 
me and he should prove it. And if he does 
not prove it. let him resign. . 

SHRI YOGENDRA SHARMA I 
charge that her husband has been employed 
in the Barauni Refinery. (llI/erruptions). 

SHRI RABI RAY (Puri) : Sir. I rise 
on a point of order. 

SHRIMA TI TARKESHWARI SINHA 
Sir. my husband is employed in the Barauni 
Refinery for a number of years and I also 
say that I am prepared to face an enquiry 
as to whether my husband was appointed 
because of me and whether he has received 
any favouritism from me or whether he 
has received from me any other considera-
tion. I challenge Shri Yogendra Sharma to 
prove it. 

SHRI YOGENDRA SHARMA :  I am 
prepared to prove it. Let there be an 
enquiry. 

SHRIMATI TARKESHWARI SINHA 
If he is not able to prove the charge, let 
him resign. 

SHRI RABI RAY: rose-
MR. SPEAKER : Will you please sit 

down? 

SHRI YOGENDRA SHARMA: Let 
both of ~ resign and seek re-election from 
this Constituency and let us have the popu-
lar verdict. Let there be a Committee to 
enquire into this charge and I am prepared 
to face such an enquiry. 

SHRIMATI TARKESHWARI SINHA 
Sir, the hon. Member has been defeated 
thrice and he has been elected only this 
time whereas I have been representinl my 
constituency for the last twenty years. The 
hon. Member baa no business to make • 
charlJC againtft me. He has won the election 
only once. (Interruptions) I would not 
accept this kind of ChBrlC. 

**ElIpUDJCd as ordered by the Chair vide col 201. 
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[Shrimati Tarkeshwari Sinha] 

He cannot bully everybody; I cballenge 
him to prOVe this charge. I am prepared 
to face any enquiry. 

SHRI YOGENDRA SHARMA: You 
please seek re-election. 

MR. SPEAKER : Shri Sharma, will you 
please sit down. I have beard enough. 

SHRIMATI TARKESHWARI SINHA: 
Let him seek re-election. About the charge 
that has been made, I would like to know 
whether this charge will be enquired in-
to. If he is not able to prove it, will he 
resign? (llllerruptiolls). 

111'1 mr ~ : ~ i  ~~  ~ 

~r ~ WI' ~ I ~ mr ifre' wIT ~  I 

~ if I:f)iirr :or1 ~ ~r r ~r  a1 11' 
mvrr ~ fir; ~ ifiT ~~ ~ ~ m ;p: ~ 
~ i!ff ~ ~r  ~ T ;;iT 

~ 'ilfW; :or) ~ <r.t,T ~~  ~ if ~ 
.mr ~ ~ ~ r r r ~ ~ amt ~  

~ ~ n~r ~ i ~  ~~ 

t fir; ~ 'liT ~ ~ ~T  am: 
lI'mr :orr ;ft 'lfr ~ IT..f'fll';r ~r  ~ ifiT 
arq;ft ~ q;If.r ifoT ~ ~ I 0) ~T 
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fq;. if;ff ~ ~ ;]'C!i ~  ~ ;r;) <'Pm ~ 

~~ ii mll!iT mm ~ I ~ ifiT, ~ 0) 
~ ;;iT ~  e);r;;rr i!ff ~ 1fT I 
~ -;rn *;m ~ ~ rr n ~ arr-
~~~~ r~ T 4 ~  
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i ~~  

SHRI PILOO MODY (Godhra) :  I do 
not know whether you beard Shri Sbarma 
aceusinB the bon. Member. 

) think that you should take a very 
serious notice of it. I do not care what-
ever political dilferencell that may exist in 
this House but, if Members start a1lepng 

cannot be allowed to function. Therefore, 
I suggest that you take very strong action 
in the matter. It ill not tor us to rec:om-
mend what should be done. but I think 
that it is for you in your own wisdom to 
realise what should be done, when 
Members are terrorised in this fasbion. It 
is not possible for Shri Yogendra 
Sharma.", , 

SHRIMATI TARKESHWARI SINHA : 
My husband's name has been dragged in in 
this House by Shri Yogendra Sharma. I 
want that an inquiry be conducted into that. 
I want to face that inquiry. 

SHRI PILOO MODY: I am not yicld-
ing. As far as these allegations go, Shri 
Yogendra Sharma can have whatever 
political differences he likes with Shrimati 
Tarkeshwari Sinha. But the fact of the 
matter is that nobody in this House should 
be subjected to this sort of remarks, and 
it is not right for Memberg themselves to 
object about what remarks have been 
passed against them. Many of us here have 
suffered being called all manner of names, 
mostly false. Therefore, I strongly recom-

mend that every time something like this 
is done, the proceedings of the House 
should stop. What has happened ? The 
Home Minister is walking away. Is it be-
cause he does not want to face this sort of 
unpleasantness ? 

MR. SPEAKER: I am not goillg to 
allow anything ... 

SOME HON. MEMBERS Rose-

MR. SPEAKER : Hon. Members may 
kindly sit down. If they do not allow the 
House to go on ... 

SHRI HARDA Y AL DEVGUN (East 
Delhi) : You have objected many a time 
here to mentioning of the name of persons 
who are not pretent here. This mornina 
also ... 

SHRI DHIRESWAR KALITA: On a 
point of order ... 

MR. SPEAKER : When I am on my 
leas, he should sit down. He must bave 
some parliamentary decorum. When the 
Speaker is standing, he must not stand. 

in tbis fashion and casting aspersions on SHRI DHlRESWAR KAUTA : I a1-
other Memben of tbe House, this Honse waya obey yon. 

**ElIpuqed as ordered by the Chair, vid, col. 201. 



201 ~ r ~  V."'SAKHA 17, 1892 (SAKA) (Amndl.) Bill 202 

MR. SPEAKER: He always obeys, but 
sometimes he does not. 
When he frequently interrupted, 

requested him a number of times not to 
do lb. Even when the Minister was speak· 
ing, he was not stopping. 

Unfortunately, I do not know the name 
of her husband and the position that he is 
holding. I shall look into it and I shalt sec 
that no derogatory or aspersive re ark~ 

are there and they should all be expunged. 
Members should have at least this much of 
courtesy to each other. If they have any 
allegation against a Member, the pro. 
cedure is that they give it to me, and I 
pass it on to the Member concerned for 
explanation. 

In this case. I am very sorry that un· 
fortunately I do not know the name of her 
husband ... 

SHRIMATI TARKESHWARI SINHA: 
My husband's name is Shri Nidhi Dev. I 
want that you Shl uld conduct a!l inquiry. 

It ill a serious matter. After conducting 
the inquiry, if you feel that he is tellinll a 
lie, I would like the House to take 
cognizance of this fact and to punish the 
hon. Member who is indulging in this kind 
of • * even inside the House. in 
the name of the people. 

SHRI YOGENDRA SHARMA I stick 
to my statement about her husband. 

MR. SPEAKER :  I am not going to 
allow such remarks as part of the record. 

SHRIMA TI TARKESHW ARI SINHA : 
I would like that the inquiry should be 
conducted during this session. 

SHRI D. R. CHAVAN :  I was submitt· 
inl that there are two plants ... 

MR. SPEAKER :  I shall not allow such 
interruptions. 

SHRI D. R. CHAVAN : There are only 
two concerns which are WIder the Depart. 
ment of Petroleum and Chemicals; one is 
the &rtililer plant which is under erection 
Dnd construction and the other i. the 
Barauni refinery which bas meady been 
cOllltructed. 

•• Elpunaed IS ordered by the Chair. 

While making my qleech, I was makinl 
a remark with reference to the point that 
was made by Shri Yosendra Sharma. I 
said that Barauni. ... 

MR. SPEAKER : May I request the hon. 
Minister to explain it later on? Now, let 
me put the motion to the vote of the 
House. I am saying this in his own  interest. 
Let me put the motion. Since there are a 
number of clauses, he can speak on the 
clauses. The time available is very much 
limited. The Businets Advisory Committee 
has set the limit. If we do not follow it. 
the result will be that we shall lag behind 
at the end of the session also. We have 
already sat during the lunch hour on many 
days ... 

SHRIMATI TARKESHWARI SINHA: 
Since you have alreadY announced that you 
will conduct an inquiry, may I know when 
the inquiry will start? It is a serious 
matter. I am not going to leave it at this. 
It is a serious matter. Whatever institution 
you may like. you should immediately 
appoint it. and the inquiry should be con· 
ducted, and before the current session of 
Parliament ends. I would like the report 
of the inquiry to be brought here, because 
this kind of thing cannot be allowed to 10 
on. I am very much prepared to face the 
inquiry ... 

MR. SPEAKER: I had nol announced 
any inquiry; I only said that I would look 
into the records ... 

SHRI YOGENDRA SHARMA :  I sup-
port her proposal. 

SHRIMATI TARKESHWARI SINHA : 
The inquiry should be conducted imme. 
diately and before the Parliament -"'8 
endt. 

MR. SPEAKER: I do not wu.t to 
annoy her further. She must hive lOme 
plrliamentary decorum ..• 

SHRIMATI TARKESHWARI SINHA : 
No, the inquiry should be conducted. I 
am prepared to face it. .• 

MR. SPEAKER : Out of IU penona, 
1 did not want to annoy ber. AInldy, ... 
is suIIIcieIIdy anaoyed ••• 
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SHRIMATI TARKESHWARI SINHA: 
You had announced yourself that you 
would conduct an inquiry ... 

MR. SPEAKER :  I shall look into the 
records, and see that any derogatory or 
asperllive remarks are not allowed. Now, I 
shall put the motion to vote 

The question is: 

"That the Bill further to amend the 
Petroleum Act. 1934, be taken into 
consideration." . 

The motion was adopled. 

MR. SPEAKER : Now, we shall take 
up the c1ulIses. The!'. are no amendments 
10 clauses Z to 4, So, J shall put them to-
~e her to \ote, 

The question is : 

"That a e~ 2 10 4 stand part of the 
Bill". 

The mOlion was adopted. 

Clauses 2 10 4 were added 10 the Bill. 

MR. SPEAKER : The controversial 
clauses are 5, 6 and 7. Shall we dispose 
them of now? 

SOME HON. MEMBERS : No. 

MR. SPEAKER : Then we will conti-
nue after the lunch recess. Except for  the 
sad incident at the end of the zero hour, 
it would have been over by I P.M. 

We have come to the normal working 
hours; from today we will have the usual 
lunch hour and we will rise at 6 P.M. But 
I would request e er~ to stick to the 
time schedule. 

13.17 Hn. 

The Lok Sabha adjoumed for Lunch 
till fiften minutes past Fourteen, of Ihe 
Clock. 

The Lok Sabha re-assembled after Lunch 
at twenty minutes past Fourteen of the 
Clock. 

[Mil. DEPUTY-SPI!AKER in the Chair] 

CENTRAL t.n.rIVERSITIES (STUDENTS 
PARTICIPATION) BILL 

OpINION 
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SHRI S. M. BANERJEE (Kanpur): 
This morning we wanted to raise a very 
important issue. e a ~e 01' American 
aggression in Cambodia. there was a 
demonstration of the youth in Delhi, which 
included some ladies also and Miss 
Sumitra Chakravarty, a young and leading 
advocate of the Supreme Court was one of 
the participants. At that time I was not 
allowed because papers were being laid. 

MR, DEPUTY-SPEAKER : I under-
stand that the Speaker had dillallowed this 
matter this morning when it was raised. 

SHRI S. M. BANERJEE : The Speaker 
neither allowed it nor disallowed it. The 
charge against her is under section 332, 
that she wanted to beat a policeman. Can 
a lady beat a policeman 7 

SHRI VIKRAM CHAND MAHAJAN 
(Chamba) : If you meet that lady your-
self you will realise that she has the 
COl1l'll&e to beat the police; she is smarter 
than Banerjee ... 
(Interruptions. ) 

SHRI S. M. BANERJEE: You ask the 
Home Minillter to make a Italement. 


